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LAW AND JUDICIARY DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya,
Mumbai 400 032, dated the 3rd April 2017.

NOTIFICATION
MAaHARASHTRA C1viL. Courts Act, 1869.

No. CRC-2010/355/C.R.65/DESK-11.—In exercise of the powers conferred by sections 21,
22A and 23 of the Maharashtra Civil Courts Act (XIV of 1869), and of all other powers enabling
it in this behalf, and in partial modification of all the earlier notifications issued in this behalf,
in so far as they relate to the Court of Civil Judge (Junior Division), Panhala and the Court of
Civil Judge (Junior Division), Malkapur-Shahuwadi, sub-ordinate to the District Court, Kolhapur,
the Government of Maharashtra hereby, with effect from 8th April 2017 directs that,—

(a) There shall be a Civil Court at Kale (Kheriwade), Taluka Panhala, sub-ordinate to
the District Court, Kolhapur in Kolhapur District ;

(b) the said Court shall be presided over by the Civil Judge (Junior Division), who shall
hold his Court at Kale (Kheriwade) ;

(c) The Civil Judge (Junior Division), Kale (Kheriwade) shall have jurisdiction to try all
the suits of civil nature as defined in section 24 of the said Act, the subject matter of which
does not exceed in amount or value mentioned in said section 24 except the suits, the
congizance of which is either expressly or impliedly barred ;

(d) the local limits of the ordinary jurisdiction of the Civil Judge (Junior Division), Kale
(Kheriwade) shall comprise of the villages situated in Taluka Panhala of District Kolhapur,
mentioned in the Schedule ‘A’ appended hereto, which were heretofore included within the
local limits of the ordinary jurisdiction of the Civil Judge (Junior Division) at Panhala and
the Schedule ‘B’ appended hereto, which were heretofore included within the local limits of
the ordinary jurisdiction of the Civil Judge (Junior Division) at Malkapur- Shahuwadi ;

(e) the civil cases arising out of the Villages mentioned in the Schedule ‘A’ being filed
and pending in the Court of Civil Judge (Junior Division) at Panhala and the Schedule ‘B’
being filed and pending in the Court of Civil Judge (Junior Division) at Malkapur-Shahuwadi,
shall stand transferred to the Court of Civil Judge (Junior Division), Kale (Kheriwade).

Schedule ‘A’

List of villages excluded from the jurisdiction of the Court of Civil Judge (Junior Division),
Panhala and included in the jurisdiction of the Court of Civil Judge (Junior Division), Kale
(Kheriwade).

Sr. No. Name of Villages Sr. No. Name of Villages Sr. No. Name of Villages
(2) (1) (2) (1 (2)

~~
—
N

1 Kde 13 Waghurde 25 Kumbharwadi
2 Marli 14 Wetavde 26 Salwadi

3 Panchgaon 15 Ambarde 27 Walkekarwadi
4 Kheriwade 16 Harpawade 28 Balpwadi

5 Gharpan 17 Akurde 29 Malharpeth

6 Parwandle 18 Gote 30 Panore

7 Tandulwadi 19 Katebhogaon 31 Kirsul

8 Meghanewadi 20 Talewadi 32 Kajwade

9 Savarde 21 Pohalwadi 33 Pisatri

10  Sule 22 Pohale Tarf Borgaon 34 Manwad

11 Gogwe 23 Waloli 35 Pat Panhala
12 Kodawade 24 Warnul 36 Ghotane
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(1) (2) (1) (2) (1) (2)
37 Kolik 46 Sumbhewadi 55 Satarde

38 Washi 47 Kandarwadi 56 Bandarewadi
39 Padsale 48 Wanarwadi 57 Pushire

40 Pombre 49 Dev Thane 58 Mahalunge
41 Majnal 50 Khotwadi 59 Bhogaon

42  Punal 51 Shindewadi 60 Motaiwadi
43  Kasha Thane 52 Majgaon 61 Kaurwadi

44  Mahadikwadi 53 Yawluj 62 Panture

45 Mugadewadi 54 Padal

Schedule ‘B’

List of villages excluded form the jurisdiction of the Court of Civil Judge (Junior Division),
Malkapur-Shahuwadi and included in the jurisdiction of the Court of Civil Judge (Junior
Division), Kale (Kheriwade).

Sr. No. Name of Villages Sr. No. Name of Villages

(D (2) (D (2)
1 Nandgaon 9 Pal
2 Nandari 10 Injoli (Sawardi)
3 Ghungur 11 Karanjfen
4 Parli 12 Maral
5 Sonurle 13 Yelwadi
6 Malapude 14 Barki
7 Katalewadi 15 Kate
8 Pondagle 16 Buranbal

By order and in the name of the Governor of Maharashtra,

N. P. DHOTE,
Joint Secretary to Government.
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LAW AND JUDICIARY DEPARTMENT
Madam Cama Marg, Hutatma Rajguru Chowk,

Mantralaya, Mumbai 400 032, dated the 17th May 2017
CORRIGENDUM
ManarASHTRA C1viL COURTS ACT.

No. CRC. 2010/C.R.65/DESK-11.—In the English copy of the Government Notification, Law and Judiciary
Department No. CRC. 2010/355/C.R. 65/DESK-11, dated the 3rd April 2017, published in the Maharashtra
Government Gazette, Extra Ordinary, Part IV-A, dated the 6th April 2017, at pages 1-9, on page 8, in Schedule ‘A’,
in entry 3, in column (2), for “ Panchgaon ” read “ Aasgaon ”.

By order and in the name of the Governor of Maharashtra,

N. P. DHOTE,
Joint Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVIL
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LAW AND JUDICIARY DEPARTMENT
Madam Cama Marg, Hutatma Rajguru Chowk, Mantralaya, Mumbai 400 032
Dated the 4th December 2019.

CORRIGENDUM

MaHARASHTRA CiviL CourTs AcT, 1869.

No. CRC. 2010/355/C.R. 65/DESK-11.— In the English copy of the Government Notification,
Law and Judiciary Department No. CRS. 2010/355/C.R. 65/Desk-11, dated the 3rd April 2017 published
in the Maharashtra Government Gazette, Extra Ordinary Part IV-A, dated the 3rd April 2017, at pages1-9,
on page 8, in Schedule ‘A’, in entry 48, in column (2), for “ Wanarwadi " read “ Panarwadi ".

By order and in the name of the Governor of Maharashtra,

Y. H. AMETA,
Joint Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.
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LAW AND JUDICIARY DEPARTMENT

5th Floor, Main Building, Madam Cama Marg, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, dated 14th January 2022.

CORRIGENDUM
ManarAasHTRA C1viL Courts Act, 1869.

No.CRC-2010/355/C.R.65/Desk-11.—In Government Notification, Law and Judiciary
Department, No.CRC 2010/355/C.R.65/Desk-11, dated the 3rd April, 2017, published in the
Maharashitra Government Gazette, Extraordinary No. 34, Part IV-A, dated the 6th April 2017, at
pages 4-5,—

(1) in the Schedule ‘A’,—

(a) on page 4 ,—

(i) at Serial No. 8., for “ Meghanewadi ” read “ Menganewadi ”
(zi)at Serial No. 9., for “ Savarde” read “ Sawarde tarf Asandoli ”
(Zi1) at Serial No. 18., for “ Gote” read “ Gothe ”

(iv) at Serial No. 32., for “ Kajwade” read “ Kalajawade ”
(v) at Serial No. 36., for “ Ghotane” read “ Gothane ”
(b) on page 5,—
() at Serial No. 39., for “ Padsale ” read “ Padsali ”
(ii)at Serial No. 57., for “ Pushire” read “ Pushire tarf Borgaon ”
(i17) at Serial No. 58., for “ Mahalunge ” read “ Mhalunge tarf Borgaon ”
(iv) at Serial No. 59., for “ Bhogaon ” read “ Bajarbhogaon ”
(v) at Serial No. 62., for “ Panture ” read “ Panutre ”
(vi) after Serial No. 62, read 63. “ Porle tarf Borgaon ”

(2) in the Schedule ‘B’,—

(i) at Serial No. 6, “ Malapude ” same as “ Malapude ”

(i1) at Serial No. 7, “ Katalewadi ” read “ Katalevadi”

(Zii) at Serial No. 8, for “ Pondagle ” read “ Pendakhale”
(iv) at Serial No. 15 for “ Kate ” read “ Kante ”

(v) at Serial No. 16, for “ Buranbal ” same as “ Buranbal ”

By order and in the name of the Governor of Maharashtra,

Y. H. AMETA,
Joint Secretary to the Government.

AT FR-3F-20—3



